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Title: Discussion on the motion for consideration of the Sugar Cess (Amendment) Bill, 2015 (Discussion concluded).

HON. DEPUTY SPEAKER: Item No. 23.
Venkaiah ji, do you want to say something?

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): We will take up this Bill to further amend the Sugar Cess Act, which is a very simple one. Later on we can
discuss the issue about price rise depending on the wish of hon. Members whether they want to discuss it today or tomorrow. First, let us complete
this small Bill.

HON. DEPUTY SPEAKER: How much time is to be given to this Bill?

SHRI M. VENKAIAH NAIDU: This is a very small Bill. Please try to understand that there are other issues also which are pending. st #ifdenmr v &g
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HON. DEPUTY SPEAKER: I think the House agrees that the time may be extended up to one hour.

Now, Hon. Minister, Shri Ramvilas Paswan.
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HON. DEPUTY SPEAKER: Motion moved:

"That the Bill further to amend the Sugar Cess Act, 1982, be taken into consideration.”
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SHRIMATI PRATIMA MONDAL (JAYANAGAR): Mr. Deputy Speaker, Sir, thank you for allowing me to speak on this important issue.

I would like to express my concurrence with the substantive provisions of the Sugar Cess (Amendment) Bill, 2015 which is under consideration. I
would particularly like to comment on the fact that irrespective of the party in power, none has addressed the farmers' problems. All of them have
maintained a mysterious silence on agricultural and agrarian issues.

Natural calamities are other major problems for farmers. Currently, around 320 Districts of the nation are suffering from severe drought. The last
year's hailstorm and recent drought have crushed the backbone of Indian farmer. In case of natural calamities the Government has proposed not to
pravide compensation on losses of less than 50 per cent. Insurance schemes have also failed to protect farmers' interest.

Taking the example of Rajasthan alone, insurance companies have collected a big sum of Rs.1,800 crore in the last six years. The companies
collecting Rs. 300 crore annually as premium of insurance, have paid only Rs.50 crore as compensation to the farmers claiming damages. For the
year 2014-15, 6.47 lakh farmers from 65 different Districts of Uttar Pradesh insured their crops by paying Rs.2,133 crore, but now a small amount of
Rs.1.65 crore has been granted as compensation for 7,581 farmers.

Sir, recently in Madhya Pradesh, Rs.25 to Rs.27 were given as compensation, which is a mockery of distressed farmers. In this regard I would like to
know the Government's view regarding Dr. Swaminathan's recommendation of providing MSP plus 50 per cent beneficiary price to the farmers on
agricultural products, which will not only boost the farming sector economically but also give wings to the lost hopes of agriculturalists.

The Central Government last month decided to extend a loan package of Rs 6,000 crore to sugar mills to help clear sugarcane arrears and offered to
bear a 10 per cent interest subsidy on the loan for one year. But the package failed to enthuse the industry as it did not solve the basic problem of



excessive stocks and lack of a linkage between the prices of sugarcane and its by-products including sugar.

With banks refusing to give working capital loans to many mills, bulk of arrears are all set to be paid in the next sugar season only. In this respect, I
would like to mention here the Rangarajan Panel's linkage formulae. The panel had suggested that the mills will pay 70 per cent of the prices of
sugarcane and other by-products and 75 per cent of the prices of only sugar to farmers for sugarcane purchases.I would like to know the
Government's views regarding the Rangarajan Panel's linkage formulae.

Last month, in a landmark move, the Union Cabinet Committee on Economic Affairs decided to pay a production-linked subsidy of Rs 4.50 per quintal
directly into the bank accounts of sugarcane farmers for 2015-16 season. In that case, initiative from the Government to open bank account of every
sugarcane farmer should also be ensured. At the same time, assurance from the Government is also very vital because a hefty increase of Rs 200
per quintal in sugar cess might not lead to increase in retail prices.

I would like to suggest that creation of a buffer stock of sugar for loans should be made available for sugar development fund for ethanol production,
modernization of mills and co-generation and exemption for producing ethanol directly from molasses. I would also like to add that import of sugar
should be banned and duty should be hiked to 40 per cent immediately and also there should be incentives for export of white sugar.

I would like to take a minute here and suggest that it is desirable to have a packaging policy integrated with the export policy of India to
ensure that all packaging of sugar is done using jute and other environment-friendly material. In fact, if I may add, we shall commit to reducing our
ecological footprint by making sure to maximum extent possible that packaging of all goods exported from or imported into India is done using
environment-friendly material.

Sir, I, on behalf of my party, extend my whole-hearted support to this Bill.

SHRI RABINDRA KUMAR JENA (BALASORE): Hon. Deputy Speaker, thank you for giving me an opportunity to speak on this Bill. I must at the outset
congratulate the Union Government on a very important decision which they have taken in the last month wherein an amount of Rs 4.50 per quintal
of sugarcane will be directly transferred to the bank accounts of the farmers. This is a historic decision and we must congratulate the Union
Government on this.

I stand here to support this Sugar Cess (Amendment) Bill. It takes a historic step and partly mitigates the bigger crisis which the country as a whole
is facing in terms of the problems of farmers and sugar mills. Having said that, when Rs 4.50 will be directly transferred, this will lead to a situation
where an amendment is necessary because the current ceiling is Rs 25 per quintal and the Government intends to increase it to Rs 200 and the
current cess which will be made good is something like Rs 120.

Let me tell you that this is a short term solution which will address the sorry plight of the farmers. But we are in a bigger crisis. The problem of
sugar sector needs to be handled with a much more macro-economic view. I will just put forward certain figures for the knowledge of hon. Minister.
Six years back, in 2009-10, the total amount which was payable to the farmers for sugarcane was in the order of Rs 39,300 crore. From this total
amount payable of Rs. 39,300 crore, what was due to the farmers was just a meagre Rs. 64 crore, which is 0.16 per cent of the total amount
payable. In the last six years when the total amount payable to the farmer was something like Rs. 66,000 crore but the due amount as on today is
about Rs. 6,000 crore. So, from 0.16 per cent six years ago, today it has come to close to ten per cent. That is a jump of 6,000 per cent in terms of
payment to the farmer. This is the bigger issue.

The Government has now come up with the solution that they will pay 50 paise to the farmer and this is based on the premise of one important
decision where they are asking the sugar refiner or the mill owner to export at least four million tonnes of sugar in one year and if they did not export
action would be taken. What more action can you take? In any case a number of sugar mills have stopped. The export market is already full with a
lot of sugar. There are eight million tonnes of sugar which are there in the world market. If you dump another four million, several estimates say that
the prices will further come down by 15 per cent. So, are we addressing the problem?

There are countries like Brazil and Thailand which are producing sugar locally because there is a government incentive to that. Thailand spends close
to $ 1 billion per annum and they encourage their farmers to export at least 80 per cent of the sugar. In Brazil, the situation is much better. They go
to the extent of giving support of $ 2.5 billion to the sugar farmers. So, our farmers and our millers will have to compete with them. Is it structurally
possible?

One of the biggest problems in the sugar industry is that while you ensure a minimum support price for the farmers at whatever number you decide
the price for the sugar is not determined. So, if we analyse the whole cycle, the raw material support price is ensured but the market price at which
the miller will sell is not ensured. So, this is a structural mismatch.

While supporting this Bill, I sincerely urge upon the hon. Minister to look at the structural problem that is existing. This sector is a very important
sector for the country. The sugar mills sector which employs more than 2.6 lakh people directly is the second largest agro-economic activity in the
whole country. Hence this needs a holistic solution and addressing of the structural issue.

With this, I thank you and thank the Government of India for this decision.
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SHRI MUTHAMSETTI SRINIVASA RAQ (AVANTHI) (ANAKAPALLI): Mr. Deputy Speaker, Sir, I thank you for giving me an opportunity to speak on the
Sugar Cess (Amendment) Bill, 2015.

Clause 2 of the Bill seeks to amend Section 3 of the Sugar Cess Act, 1982 for increasing the ceiling of cess from Rs.25 to Rs.200 per quintal of
sugar. Ultimately, this fund will be transferred to the Sugar Development Fund (SDF). But this is an increase from Rs.25 to Rs.200 at a time and I
think, the Minister will have to think about it once again.

I appreciate the Minister and the Government for doing some useful things in the last one and a half years. The first thing is that it has
enhanced the import duty to 40 per cent to discourage imports. Then the duty free import authorisation scheme for sugar has been withdrawn.
There is a freedom for discharging export of obligation under the advance authorisation scheme for sugar. It has been reduced to six months to
prevent leakage into the domestic economy.

Sir, as we all know, sugarcane is an important cash crop grown in India. Sugarcane cultivation and development of sugar industry runs parallel
to the growth of human civilization and is as old as agriculture. In the current day rural economy set up sugarcane cultivation and sugar industry has
been the focal point for socio-economic development in rural areas by mobilizing rural resources, generating employment and higher income.

About seven million sugarcane farmers and large number of agricultural labourers are involved in sugar cane cultivation and ancillary activities.
Apart from this, the sugar industry provides employment to five lakh skilled and semi-skilled workers in rural areas.

India is one of the largest sugarcane producers in the world, producing around 300 million tonnes of cane per annum. Sugar production is the
second largest agro processing industry in the country after cotton and textiles. In India, sugarcane is planted once a year during January to March.
It is the main ingredient for the production of sugar. It being an agricultural crop is subject to the unpredictable vagaries of nature, yielding either a
bumper crop or a massive shortfall in its cultivation from year-to-year.

Andhra Pradesh has approximately 35 mills which is more than the number of mills its neighbouring State, Karnataka has but it produces only
6 per cent of India's sugar This means that the mills are comparatively smaller and they are not doing well. Majority of the sugar mills are
concentrated in East and West Godavari, Krishna, Vishakhapatnam, and Chittoor districts. Even in my own Constituency, there are four mills. I want
to know from the hon. Minister how much fund has been transferred to Andhra Pradesh under the Sugar Development Fund in the last two years.

During Hudhud cyclone sugarcane crop was destroyed completely. During recent floods also sugarcane crop has been damaged. Farmers are
suffering losses after losses. Even crop insurance scheme is not of any help to them because of rigid rules. There are four sugar mills in my
Anakapalli Constituency. They were severely damaged during cyclone. So, I would request the hon. Minister to come to the rescue of these mills.

I would suggest for the kind consideration of the hon. Minister to frame appropriate policy measures. There is increase in the cost of
production due to increased input cost, especially the cost of labour. There is scarcity of labour due to implementation of Mahatma Gandhi National
Rural Employment Guarantee Scheme. This scarcity of labour has increased the wages. The MGNREGA has to be grounded strictly during non-
agriculture season /.e. from April -June. I would request the Government of India to include sugar farmers also in this.

The farmers are not aware of recent techniques of production and farm management which help to increase output and reduce cost. As
borewells are important source of irrigation for sugarcane cultivation, electricity power failures, lack of adequate power supply are affecting the
irrigation which in turn affect the output and also affect the weight of crop.

The Minimum Support Price fixed by the Government is not remunerative to the farmers in view of steep rise in cost of production,
transportation and incidental costs. Sugar factories are not paying Fair and Remunerative Price (FRP) to the sugarcane farmers season after season.



The hon. Minister should look into this aspect. Unless these problems faced by sugarcane farmers are solved through appropriate policy measures,
sugarcane farmers may declare crop holiday (as happened recently for paddy crop in Andhra Pradesh) which affect the sugar mills also and finally
the supply of sugar itself.

Sugarcane farmers need to be educated on recent techniques of cultivation and farm management by the Government or the Department functioning
at the mandal level. The sugarcane mills are to be strictly instructed to purchase cane immediately after harvest without loss of weight.

The most important suggestion is for a proper review of Government policy of Minimum Support Price. The present MSP is Rs. 2200 per tonne of
sugarcane. This needs to be increased to Rs. 3000 per tonne. Uninterrupted power supply needs to be ensured. At least eight hours of power is
required so that necessary irrigation from wells will be possible to give a better output.

I hope the hon. Minister will look into these problems which I have flagged. Since it is a simple Bill, I have no hesitation to support it.

SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Sir, I thank you for this opportunity which you have given me.

Sir, Nizam Sugar Factory was one of the largest and technologically most advanced sugar factories built before Independence. It was the largest in
the whole of Asia. Then systematically, after Independence, it went down and was privatized. Now even the private players who bought it have split
up. It was bought by several private players. Even those private players who are running it are facing losses. But that is just one example.

Sir, you know that the entire sugar industry is in doldrums. The farmers are not able to sell their products in the nearby factories because the nearby
factories have closed down. Cess is actually meant to help the farmers. But at whose cost are we doing it? It is at the cost of the consumer.

Now, the argument is, this cess will not increase the price and the counter-argument is, this cess will not reduce the price. So, this whole argument
that it will not increase the retail price of sugar although the cess is added, is absolutely not correct.

The surplus domestic sugar production in the last five years and the global surplus resulted in excess inventories with sugar mills. However, our
Import and Export Policy, as our hon. Member, Shri Srinivasa Reddy mentioned, is not adequately supporting the farmers.

Around 12 private sugar mills were closed in April, 2015 due to financial constraints. Before one month of the end of the crushing season, almost 100
lakh tonnes of cane was yet to be crushed.

There needs to be a solution and the Government envisaged on this solution. But I think there are much better solutions. The solutions are there
right in front of us but they are not being implemented because we have taken a decision that thase solutions are not to be implemented. But there
are alternate solutions. What is that solution?

We have compulsory ethanol blending. We are ignoring that as a solution. Right now, less than two per cent of ethanol is being blended in petrol. We
are absolutely ignoring that. Out of ten per cent, we have barely reached two per cent. The crude oil imports in 2014-15 amount to Rs. 6,87,000
crore. We refine petrol on our own but we still import a little bit of petrol. We import petrol worth about Rs.2300 crore. On the one hand, we are
importing petroleum from the Middle East and on the other hand, we have excess sugar and sugarcane, and we are not able to put in two or three or
four per cent. As there is a lapse in some other policy, this may be taken as a short cut solution.

In fact, I was discussing this morning with my friend from Haryana — Shri Saini is not here now — who said serfl @wyon aogs, €& zmwen fiw Somene is
making a mistake but somebody else is paying for it. But definitely, it should not be the consumer. Are the sugar cane farmers going to get any
benefit from the small and meagre amount of Rs. 2500 crore? It is not going to benefit thousands of lakhs of sugarcane farmers. In one way, you are
punishing them and the intended beneficiaries are hardly getting any benefits.

Brazil is using 27 per cent in blending of alcohol. But even more important is, a lot of technologies is required for setting up of distilleries and such
things. India is not known for technologies in these areas but in one area, we are at the top of the world. There is a company in Mumbai called Praj
Engineering. We have exported distilleries to Germany and Brazil and in that technology or distillation plant, we are ahead of most of the countries.

There we have the best of the distilleries, we have a lot of sugarcane, but we import all these items. So, somewhere something is not matching. We
need to

re-explore. The Government needs to see who is dearer to them. Is it the Qil Marketing Companies or the farmers or the common man? We need to
re-examine this.

I, on behalf of our Party, would like to suggest that the Government refer this Bill to the Standing Committee on Food and Consumer Affairs. Thank
you for the opportunity.

SHRI PK. BIJU (ALATHUR): Sir, the hon. Minister concerned and the Parliamentary Affairs Minister suggested that this Bill be passed without
discussion. But I said 'No', because it is a very important Bill. We are the second largest producer of sugar in the world. We are the first in
consuming sugar in the world. That means every Indian has a right to speak what is happening in the sugar industry.

This Sugar Cess (Amendment) Bill 2015 was introduced in Lok Sabha on 11th December, 2015. This Bill proposes to amend the Sugar Act 1982. The
principal Act provides for implementation of cess as an aside duty on the production of sugar The rate of sugar cess is notified by the Central
Government from time to time. The principal Act specifies the ceiling on the cess at Rs. 25 per quintal under this Act. But this Bill proposes to
increase this ceiling to Rs. 200 per quintal of sugar.



This cess has been proposed to meet the Government's expenditure on intervention to ensure payment due to the sugarcane farmers.

The Statement of Objects and Reasons of the 1982 Act says that the cess is levied and collected in addition to the excise duty collected on sugar
under the Central Excise Act 1944. The sugar cess is credited to the Consolidated Fund of India and, thereafter, through a Budgetary process of re-
appropriation, transferred to the Sugar Development Fund, SDF. This can be used to facilitate liquidation of arrears of cane dues, such as interest
subvention based on soft loans, export incentives and production assistance which leads to the need for enhancement of the accruals to the SDF
from the cess.

What is happening? We have no sugar policy today. In countries like Brazil, they have a sugar policy regarding how much they should produce, how
much they should export, how much they should import, etc. But we do not have that kind of a policy. Mr. Deputy-Speaker, Sir, earlier also you were
Member of this House. We had a heated discussion on this. At that time the sugar price was very low. In fact, it was only Rs. 12.50. We exported
sugar to other countries at that rate. At the same time we imported sugar from other countries at Rs. 30. At that time, Shrimati Sushma Swaraj,
who is External Affairs Minister now, spoke very well on that issue. We exported sugar at the rate of Rs. 12.50 and the same sugar was coming back
to our ports again at the rate of Rs. 30. That was going on. That is why a sugar policy is very much important.

I would like to ask the Minister as to what is the present thinking of the Government regarding the sugar policy.

India is the second largest producer of sugar in the world. Major sugar producing States are Uttar Pradesh, Maharashtra and Karnataka. What is
happening in these States? Not only in these States but also in other States, farmers producing other crops are also adversely affected. Farmers
commit suicide. I just quoted the recent reports from the newspapers.800 farmers committed suicide this year including the sugar-cane farmers. It
is in one year only. I am taking this figure from the information given to Parliament. 1t is not from anywhere.

Sir, it is a very important Bill. We use 90 per cent of production. Sugar price impacts every other food item. We consume sugar not only directly but
also in the preparation of biscuit and other bakery items where sugar is used. Whatever sugar we use, that also increases the price level of sugar in
this country. What is the reason for the farmers' suicide? It is because of plentiful stocks, the highest since 2012, cheaper imports and mounting
dues by mill owners. The mill owners owe the farmers. We can raise the subsidy but it will not help the small farmers. The mill owners owe
Rs.12,000 crore to the farmers. This money is there in their hands. It is not given to the farmers till date. That is there. When we give that directly
to the farmers then only we can change the present system.

One of the hon. Members suggested blending of ethanol with petrol. The other thing is we have to bring the rule to make it compulsory for the sugar
mills to export millions of tonnes of sugar. We are not to maintain stocks more than what is required. We have to set up an export poal.

Our Prime Minister had a discussion with the sugar industry people. They made a commitment. In the last Parliamentary elections, in Uttar Pradesh,
Shri Venkaiah Naidu, your first promise before the farmers was that you would increase the price of sugar That also helped you. The mandatory
export rule could be introduced from the start of next October 1st. That was the commitment given by the Prime Minister in that meeting.

India consumes 24 to 25 million tonnes of sugar in a year. We have to export five or six million tonnes every year. In Australia, their export is three
million; in Brazil, it is 27 million; in Thailand, it is 10 million. India's import price of sugar is Rs.2200/ per tonne. That means, it is $ 34 per kilo but
the cost of production is around Rs.3100 per tonne. So, it should be increased.

Finally, I would like to say that the Supreme Court sought the Central Government response on Price Stabilisation Fund and of CACP. I would like to
know from the hon. Minister what is our stand. What are the steps taken for the implementation of such a law.

With these few words, I conclude.
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HON. DEPUTY SPEAKER: The guestion is:

"That the Bill further to amend the Sugar Cess Act, 1982, be taken into consideration."

The motion was adopted.

HON. DEPUTY SPEAKER: The House will now take up clause-by-clause consideration of the Bill. Shri Adhir Ranjan Chowdhury — not present.
The question is:

"That clause 2 stand part of the Bill."
The motion was adopted.

Clause 2 was added to the Bill,

Clause 1, the Enacting Formula and the Long Title were added to the Bill.
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. DEPUTY SPEAKER: The question is:
“That the Bill be passed."

The motion was adopted.

HON. DEPUTY SPEAKER: The House stands adjourned to meet tomorrow, the 16" December, 2015 at 11 a.m.
19.11 hours
The Lok Sabha then adjourned till Eleven of the Clock

on Wednesday, December 16, 2015 / Agrahayana 25, 1937 (Saka).
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